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%. TF U-3-04-2019-1-T (26). —HSATW HIS IR a1 HT ififam, 2017 (FHF 19 T2017) FF €R7 11 
FH SUM (1) F 9Eq FET WREA] FTE FQ GU ToT WHR, 39 A F TIE TFT FF TW HE wld F sravaw 
? SiR uftvg FF Fame F STUR W, UagEN, TW AWM 4 REET FH TH U-3-04-2019-1-919 (14), 
fei 08 wad, 2019 # frefafan dganm wd §, won — 

IF SAfREET §,— 

(A) FREE Ts, arate Rs 4.41" Fw Ww, Tene STE 4.40" wfaenfa fear som; 

(B) Tug §,— 

(i) Tvs (F) + fag, Frafafea woe aint faa smo, srefq — 

M(®) fasw mR Aa" | aif, aif ik se Heer, Ra TEER E00 RARE 31 9H, 2023 
SATE SEW 1/2023, FR FL LL 1565 (37), Todi 31 TE, 2023 F ream @ ARG F TET, 
STMT, 91 II, WUE 3, STEVE (ii) H Jehism ‘few =a if, 2023" G3. 

(it) ve (|) F fay, Frfafaas avs wfeeenfa fran sme, srofq — 

(mm) Ee TF AT rds 0 afi, arforea oi sein dae, Ra SER 5) fi 1 are, 2023 
F TESS YI TSN 01/2023 F 89 fei 1 ond, 2023 FEL HG. 01-75-171-00016-TLA- 
23-THT US & 9d HRA 5H Tov, SHER, 9711, @ve 1 § yahifva *' ¥ 9% fw wrefterd 
aE" 

2. Tg fuga f5AiF 27 JOE 2023 § AM EFL 

HEY F TIA 6 AH Yq STEYR, 
AT. WT. siama, Safe. 
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Are, fei 27 ar 2023 

®. TH T-3-04-2019-1-WH.—9RA + Hau F A798 348 F GUS (3) F FTI H, TH EF FI STE 

Fh. UH T-3-04-2019-1-119 (26), TAF 27 FAR 2023 HI FSH AFAR TINA F MEHR F TWEE Twi fF 
ER. 

TERY FF TIE FAH Yao SRYER, 
IAM. Wt. siianed, soda. 

Bhopal, the 27" July 2023 

No. F A-3-04-2019-1-V(26).—In exercise of the powers conferred by sub-section (1) of Section 11 of the 

Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of 

the Council, on being satisfied that it is necessary in public interest so to do, hereby makes the following amendments 

in this department's notification No. F A-3-04-2019-1-V (14), dated the 8" February, 2019, namely :— 

In the said notification,— 

(A) in the opening paragraph, for the phrase "paragraph 4.41", the phrase "paragraph 4.40", shall be substituted; 

(B) in the Explanation,— 

(i) for clause (a), the following clause shall be substituted, namely :— 

"(a) "Foreign Trade Policy" means the Foreign Trade Policy, 2023, notified by the Government of India 
in the Ministry of Commerce and Industry vide notification No.1/2023, dated the 31% March, 

2023, published in the Gazette of India, Extraordinary, Part-II, Section 3, sub-section (ii) vide 

S. 0. 1565 (BE), dated the 31% March, 2023;" 

(ii) for clause (b), the following clause shall be substituted, namely :— 

"(b) "Handbook of Procedures” means the Handbook of Procedure, notified by the Govemment of India 

in the Ministry of Commerce and Industry vide Public Notice No. 01/2023, dated the 1* April, 
2023, Extraordinary, Part-I, Section 1 vide F. No. 01-75-171-00016-AM-23-FTP Cell dated the 
1" April, 2023," 

2. This notification shall come into force on the 27% July 2023. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

Riser, SERA TEU aU cE GH, TEINS GN WEEE Hs qEoned, sii 9 gfe ae wme—2023,


